BEFORE THE NATIONAL GREEN TRIBUNAL
AT EASTERN ZONE BENCH, KOLKATA
(Through Video Conferencing)

Original Application No.77/2021(EZ)

Rakhini Mipi . Applicant

Versus
State of Arunachal Pradesh and Ors ............ Respondents

Additional Supplementary Affidavit on behalf of Arunachal Pradesh State
Pollution Control Board (Respondent No.6) reply to rejoinder dated
22.11.2021 filed by the applicant.

|, Smt Koj Rinya, IFS, daughter of Sri Koj Tajang, aged about 40 years

working as Member Secretary, Arunachal Pradesh State Pollution Control

Board (APSPCB), Naharlagun. That | am the Member Secretary of APSPCB,

Respondent No.06 and | am aware of the fact and circumstances of the above

case and hence | am authorized and competent to swear to the contents of

this affidavit. '

1. That, | have gone through the rejoinder dated 22.11.2021 filed before the
Hon'ble NGT, Eastern Zone, Kolkata Bench and have understood the
contents therein. Further, it is stated that | have gone through the relevant
files and records.

2. That, the present Original Application No. 77/2021/EZ is related to the
matter of muck dumping in improper manner and pollution caused due to
road widening for construction of National Highways for connecting Roing
(Lower Dibang Valley district) to Anini (Dibang Valley district).

Reply on Merits:
The action taken by APSPCB in the matter is as follows:

i, APSPCB has issued reminder-lll to National Highways and
Infrastructure Development Corporation Limited (NHIDCL) on
14.03.2022 for deposition of Environmental Compensation Charges
(EC Charges) as well as to apply for consent within seven days
failing which punitive action shall be initiated against NHIDCL,

True copy of the letter isennexed as Annexure-A.
)
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ii. In reference to the same, the NHIDCL has replied vide their letter
dated 21.03.2022 and requested to grant time of four weeks to bring

the matter to a logical conclusion.

True copy of the letter is annexed as Annexure-B.

i.  Subsequently, the NHIDCL has deposited the EC Charges of Rs.
3,28,68,750/- (Rupees Three crores twenty eight lakhs sixty eight
thousand seven hundred fifty only) for violation of environmental

norms and has also applied for consent.

True copy of the payment made by NHIDCL is annexed

as Annexure-C.

True copy of the Application for consent made by NHIDCL

is annexed as Annexure-D.

That, the statement made in foregoing paragraphs are true to my knowledge

and Annexures are true copy of its original.

Notary v
‘ \ ;\ . a\?*
Member tary

Arunachal Pradesh State Pollution Control Board

Naharlagun
Member Secretary
APSPCB
Naharlagun



AunNEXVEE — A
Government of Arunachal Pradesh
ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD
Department of Environment & Forests
Paryavaran Bhawan, Yupia Road, Naharlagun -7911 10
Email ID; arunachalspcb@gmail.com, website : www.apspcb.net
REMINDER-1I
No.APSPCB-725/2021/NGT-E2/ Ll - € Date /1y /03/2022

To,
The Executive Director (P)
Regional Office Itanagar
NHIDCL, Itanagar, Arunachal Pradesh.
Email - roitanagarnhidcl@gmail.com

Sub:- Regarding imposition of environment compensation for the damage caused to the
environment.

Ref- This office letter No.APSPCB-725/2021/NGT-EZ/3955-61 dated 19.10.2021
This office letter No.APSPCB-725/2021/NGT-EZ/4318 dated 26.11 2021
This office letter No.APSPCB-725/2021/NGT-EZ/4345-51 dated 06.12.2021

Sir,

With reference to the letters nos mentioned above on the subject, you are
requested again to apply for consent (Greenfield alignment highway project) to the
Arunachal Pradesh State Pollution Control Board and deposit the environmental
compensation charges of Rs.3,28,68,750/- (Rupees three crore twenty eight lakhs sixty
eight thousand seven hundred fifty only) by demand draft in favour of Member Secretary,
Arunachal Pradesh State Pollution Control Board, payable at SBI Naharlagun or by RTGS
within 7 days failing which this office will be constrained to initiate punitive action against
NHIDCL.

Yours faithfully

(Koj RinyaAFS)
Member Secretary
No.APSPCB-725/2021/NGT-EZ/ hs6 /- &5 ¢ Date /U /03/2022
Copy to:

1. The General Manager (Projects), NHIDCL, PMU-Anini, Old Bazar Anini, Near District
Hospital, Anini, Dibang Valley district, Arunachal Pradesh - 792101, Email -

gr_npaninf.nhidcl@amail,com.

2. Office copy. ' /

(Koj Rinya, IFS)

A Neharlagun
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NATION 3 e
;vuxn AL HIGHWAYS & INFRASTRUCTURE DEVELOPMENT CORPORATION LT,
) .‘H " Oy " = e "
SERY OF ROAD FRANSPORT AND HIGHWAYS, GOVERNMENT OF INDIA

{-—-r'.~' Ml V3 a1 FLe
';' : 4 S .1 2t PARK, DIVISION 1V NEAR GOV MIDDLE SCHOOL
ARUNACH A PRADESH- 791111 .

L1l 1) satnbinded o

NH]DC!JRO-ITA}(}?!R!G(?QIIZ1-2{122/ 2465 Dated:  21/03/2022

To,

Member Seceretary

APSPCB

Dept. of Environment & Forest
Nabarlagun - 791119

Sub: chardmg imposition of environment compensation for the damage caused to the
environment.

Ref: - 1) APSPCB letter No. APSPCB-725/2021/NGT-LZ/4661-63 dated 14 Mar 2022,

Sir/ Ma'am,

1. Reference is made (o your letter of ubove relerence on the subjeet,

2 This office has already dirccted the EPC contractor of the Greenfield alignment Highway
Project to apply for the consent from APSPCB as per the provisions ol the Contract Agreement

with NHIDCL. However, the EPC contractor has failed to comply to the same (il date.

3. Fo resolve the issue al the carliest, matter has been referred 1o HQ, NHIDCL, New Delhi

and the same is under deliberation by the competent authority,

4. In view of the above, it is requested 1o grant another four weeks time to NHIDCL to bring

this matter to a logical conclusion.

3. Co-operation of your good office on the subject is highly solicited.

—
i
s

[ ( (4
J'.-:\. MG Q }\QAM/
( e (Pranjal P, Borgohain)
) £y General Manager (Admin & LA)
- \\_E__,.\ For Exccutive Director (P)

NHIDCL, RO-ltanagar

Copy to : — GM(P), PMU-Anini, NHIDCL - For information please.

Head Office: - 3' Floor, PI1 Building 4- Parliament Street, New Delhi-110001

N Naharlagun
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Imposition of Environmental

Compensation Charge for

Violation of Environmental
Norms ® Inbox

RO- |TANAGAR 17 Apr h cen
to me, PMU ~

Dear Sir/Ma'am

W

1. Pl refer your letters APSPCB-725/2021/NGT-
EZ/4318 dt 26.11.21 and APSPCB-
725/2021/NGT-EZ/ 3955-61 dt 19.10.21.

2. We would like to intimate that payment of Rs.
3,28,68,750/- towards Environmental
compensation charges imposed on NHIDCL has
been made by NHIDCL Regional Office Itanagar
in favour of Arunachal Pradesh State Pollution
Control Board vide UTR
CNRBR52022041380728380 as on 13.04.22.

3. Kindly note for further necessary action at

your end.

Warm Regards,

Regional Office - ltanagar " /,%\u\%"’
National Highways & Qé\m
Infrastructure Development WSrReGPCE
Corporation Limited (NHIDCL) Naharlagun
ou for oins
Th;;:rm.‘a". ~ Thanksalot. Sj:r ng_
%
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STATEMENT OF ACCOUNT STATE BANK OF INDIA
o o NAHARLAGUN

PO ITANAGAR,

VIA LALUK, ASSAM DT PAPUMPARE,

ARUNACHAL PRADE SH

791110

Branch Code 3232

Branch Phone 247612

Name : AR, P STATE POLLUTION CONTROL BOARD IESC SBINDDO3R32

QO PCEE ITANAGAR AP P 10310 MICFK - 791002003

ITANAGAR ARUNACHAL P1IRADL SH Account No.: 38910510543

ITANAGAR Product : SBCHQ-DBT-GOVT AGENCY A/C-INR

Papum Pare Currency @ INR

Date : 18/04/2022 Time : 112062 E-mail :

Cleared Balance : 648,49, 044 500 Uncleared Amount : 0.00

+MOD Bal: 000 Monthly Average Balance: 0

Limit: 000 Drawing Power : (100

Int. Rate : 2.70% p.a Nominee Name :

Account Open Date 14112019 Account Status : OPEN

Statement From : (11/04/2022 to 18/04/2022 Page No.: 1
Post Date  Value Date Details Chq.No Debit Credit Balance

BROUGHT FORWARD : 30313862.50Cr

Q210422 02004122 DEP TFR 2043000 30334292 50Cr

NEFT IBKL22040284745
JIBKLONEFTO1
CPCB WQM | NWM
AT 04430 PAYMENT SYS
04/04/22 04/04/22 DEP TFR 1700000.00 32034292 50Cr

NEFT IBKL22040496198
0 IBKLONEFTO1

CPCB AQMN NAMP

AT 04430 PAYMENT SYS

12/04/22 12104/22 DR THRU CHQ 842098 53998.00 31980294 50Cr
SBI

13/04/22 13104122 DEP TER 3286875000 64849044 50Cr
RTGS UTR NO CNRBRS2
022041380728380

CNRBOO17940
NHIDCL PROJECT
AT 04430 PAYMENT SYS

CLOSING BALANCE : 6,48,49,044.50Cr

Statement Summary
Dr. Count 1 Cr.Count 3 53,998.00 3,45,89,180.00

In Case Your Account Is Operated By A Letter Of Authonity/Power Of Altorney Holder, Please Check The Transaction With Extra Care
*** END OF STATEMENT **

|\
\ ‘ \q’\)\\
Member Secyeyary

APSPCB
_Neharlagun
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BUILDING INFRASTRUCTURE - BUILDING THE NATION

NATIONAL HIGHWAYS & INFRASTRUCTURE DEVELOPMENT CORPORATION
LTD,

Ministry of Road Transport & Highways, Government of India
Office of The General Manager(Projects): - Anini

Anini, Old Bazar Anini, Near District Hospital, AP Pin: 792 l{Jl
Email: gmpanini. nhidcl@gmail.com

2 e Sl =
NHIDCL/MISC/PMU-Anini/2020-21/Vol-t/ {739 Dated. 18.04.2022
To,

The Member Secretary,

Arunachal Pradesh State Pollution Control Board
(Department of Environment & Forests)
Naharlagun, Arunachal Pradesh

Subject: Regarding Submission of application form for Consent Order.

Ref: - Member Secretary, APSPCB letter No. APSPCB-725/2021/NGT-EZ/4661-63;
dated.14.03.2022

Sir,
Please find enclosed herewith duly filled application form for Consent order for
period of two years.

Thanking You,

Yours Faithfully
{

W_f\;\_f M“"‘-—
| (Arindain Handique)
—— General Manager (P)
. PMU-Anini

Copy to: - NHIDCL, RO-Itanagar- for kind information please.

Naharlagun

e S s:“‘-" P
- "~ Head Office: - 3" Floor, PTI Building 4- Parliament Street, New D@bq!’ I%B(.y

¥ Q‘@Q Page 1/ 1
Q°



Application Receipt No.. ’.2, L Cl

Date... Y{fﬂ;j’:? 22

APPLICATION FORM FOR CONSENT/AUTHORIZATION

From

General Manager (Projects)

NHIDCL, PMU-Anini

District Dibang Valley, yig
Arunachal Padesh ' q“‘\

fo Member|Seg retan
The Member Secretary, Apspcg
Arunachal Pradesh State Pollution Control Board, s L

Papu Nalah, Naharlagun.
Sir,

I/we hereby apply for

1. Consent to establish/Operate/Renewal of consent under Section 25 and 26 of the
Water (Prevention and Control of Pollution) Act, 1974, as amended.

2. Consent to establish/Operate/Renewal of consent under Section 21 and 26 of Air
(Prevention and Control of Pollution) Act, 1981, as amended.

3. Authorization / renewal of authorization under rule 5 of the Hazardous Wastes (M & H)
Rule, 1989, as amended in connecction with my/ our existing/ proposed/ altered/
additional manufacturing/ processing activity from the premises as per the details
given below.

Part - A: General:-

1. |Name, Designation, Office address with | Shri Arindam Handique,
telephone, fax numbers, e-mail of the General Manager (Projects),
_'  Applicant/ Occupier/ Industry/ NHIDCL, PMU-Anini,
| | Institution / Local Body. Otd Bazar Anini, near district hospital,

|

5
. Anini, Pin - 792101, !
i Arunachal Pradesh. |
| | Tel No: 8527961970 |
Email: gmpanini.nhidcl@gmail.com i
"2, (a) Name and location of the industrial unit/ | Location of the Project: Roing to Hunli _i_n"_||

Premises for which the application is | Lower Dibang valley District and Dibang

| made. (Give revenue survey number / | Valley district.
| Plot number, name of Taluka and ﬂ/{(f
| ' District, also telephone and fax number)

Details of the planning permission [ (i) MORT&H No. NH-
(b) obtained from the local body/ Town and | 12013/32/2016/Ar.P/SARDP-NE: Dated:
Country planning authority/ im -2017. (Job No. SARDP-NE/Roing ksfiljs

metropolitan development authority / Anini/Ar. Pf2016 17-107) a% g‘-‘
designation authority _ 0»1 Q‘n

(c)  Name of local body under whose Dy. Commissioner Low, qe \:gé?ey
jurisdiction the unit is located and name  District & Dibang Vallé)@ﬁﬂs , Arunachal |
of the license issuing authority Pradesh.

s



3. “Name address with telephone and fax | Shri Chanchal Kumar, Managing Director of
| numbers of Managing Director / Managing | NHIDCL.
| | Partner and Officer responsible for 3rd Floor, PTI Building,
matter connected with pollution control | 4-Parliament Street,

and / or hazardous waste disposal. - New Delhi - 110001
' Contact No : 011-23461600

! Fax No : 011-23711103
! Email Address : info@nhidcl.com
|

&
; : Arindam Handique, General Manager (P)
| | ' NHIDCL, PMU-Anini,

Otd Bazar Anini, near district hospital,

Anini, Pin - 792101,

Arunachal Pradesh.

Tel No: 8527961970

Email: gmpanini.nhidcl@gmail.com

4(a) | Are you registered as a small- scale N/A
| industrial unit?
(b) | If yes, give the number and date of - Does not arise
| registration
5. | Gross capital investment of the unit  Project Cost is 1037.18 Cr.

 without depreciation till the date of

| application (Cost of building, land, plant

' and machinery). (To be supported by an
affidavit, Annual Report or certificate |
from a Chartered Accountant. For ’

proposed unit (s), give estimated figure) !

6. | If the site is located near sea-shore/

river bank/ other water badies; indicate

the distance and the name of the water
 |body, ifany. |

A ' Does the location satisfy the [N/A

' requirements

' Under relevant Central / State Govt. .

| notifications '

' Such as Coastal Regulation Zone,
Notification of Ecologically Fragile Area, |

’ Industrial location Policy, etc? If so, give '

oad is parallel to Dibang River at a
istance of more than 100mtr.

a o

| details. | - |
8. If the site is situated in notified
I industrial estate '

Lot

' and disposal system has been provided by

(a). | Whether effluent collection, treatment | N/A
i | the authority? '

i . |
| (b). ' Will the applicant utilize the system if ' Does not arise. Mem:grspc ary
provided? Naharlagun
(c). If not provided, details of proposed Does not arise.
' arrangement. - -
9, " Total plot area, built-up area and area o
" available for the use of treated sewage/ | Does not arise. : \q\%{‘ &
trade effluent. _ % -\‘{\‘S
10.  Month and year of proposed  Project Appointed D %ﬁ%m
Commissioning of the unit. _ | - '\'_‘_g_'b? \g _
17 Number of workers and office staff  Executives=08 Nos, 5u $og 12 Nos &

L.%_ % Q’




B Workmen= 520 Nos as on 18" April 2022.

i
=0
|
|
|

|L 12.(a) | Do you have a residential colony within | Yes
|  the premises in respect of which the
1 - present application is made?
i (b). If yes, please state population staying. | Camps at Km 13.000, 20.000, 24.000,
| 1 55.000, 60.000, 65.000, 72.000 are within
! (c). Indicate its location and distance with | ROW.
| reference to plant site.
13 ' List of products and by-product " Project: Construction of 2-Lane NH.
- manufactured in tones/ month or ' No By-Product. '

' numbers / month (Give figure |
! - corresponding to maximum installed |
____ production capacity)
14 ' List of raw materials and process ~ N/A
' | Chemical with annual consumption
corresponding to above stated production
| figures in tones/ month or KI/ month or
| numbers/month. |
15 Descriptionofprocessofmanufacturefo  N/A
reachoftheproducts
showinginput,output,qualityandquant
ityofsolid,liquidandgaseouswastes,ifa
| ny
- fromeachunitprocess. (Tobesupportedby
| flowsheetand/or i
materialbalanceandwaterbalanceshee |

t). - |

Part- B: Waste Water aspects:-

[ 16. (i) Waterconsumptionfordifferentuses(m’/day) | N/A j»
‘ Industrialcooling,sprayinginminepitso
rboilerfeeds !
| (ii) | Domesticpurpose
‘ (iii)| Processingwherebywatergetspollutedand 400 cum per day
| thepollutantsareeasilybio-degradable No
| (iv)| Processing whereby water gel5 polluted and
[ thepollutants arenoteasilybio-
' degradableand aretoxic. No
(V) | Others such as agriculture,
lﬁ gardeningetc. (specify) . Included in SL. No. (ii) for gardening.
[ 47 "Sourceof water supply, Name of Surface water from natural source. _
' authoritygrantingpermissionifapplicableandq |
| - uantitypermitted - )
PB Frauantityofwastewater(effluent}generated(m N/A
| ' 3/day): -
" Ti).Domestic ' i N/A
- [f).Industrial: T TIN/A
—(in).Process: N N/A
— [{iv).Washings: S T N/A
— liv)BoilerBlowdown: 'N/A
—(vi)Coolingwaterblowdown: - N/A




(viii).Plantwashings:

(vii)DMPlant/Softening:
Waterbudgetcalculationsaccountingfor
Difference between waterconsumption
andeffluent generated

E

Presenttreatment of sewage / canteen
Effluent (Give sizes/capacities of
treatmentunits).

22.(a)

(b)

Present treatment of trade effluent
(Givesizes / capacitiesof treatmentunits)
(Aschematicdiagramofthetreatmentscheme
with inlet / outlet characteristics
ofeachunitoperator/processistobeprovided. |
ncludedetailsofresiduemanagementsystem|(
ETPsludge’s).
Aresewageandtradeeffluentsmixedtogether?

' No

i@'—s,stgtéatwhichstage- N
. whetherbefore,intermittentlyoraftertreatme

Does Not Arise.

23,

Capacityoftreatedeffluentsump,GuardPond
ifany.

Does Not Arise.

(1).
(i1).

(iv).
(v).

(vi).

(a)

(ii).

(vii).

(b).

Modeofdisposaloftreatedeffluents,with
respectivequantity,(m’/day)
Intostream/river(nameofriver).

Into creek/ estuary (name of creek/
estuary).

intosea

intodrain/sewer(ownerof sewer).

: Onlandforirrigation onowned land/
leaseland.Specifycroppedarea.
Quantity of treated effluent reused /
recycled,m’/dayprovidealocationmap
ofdisposal arrangement indicating the
outlet(s)forsampling.

Provide a location map of disposal
arrangementindicating the outlet(s) for

Sampling.

Does Not Arise.
Does Not Arise.

Does Not Arise.
Does Not Arise.
Does Not Arise.

Does Not Arise.

Does Not Arise.

Qualityof untreated / treated effluents
(SpecifypH and concentration of S5,
BOD, COD and specific pollutants
relevant to the industry. TDS to be
reportedfor disposal on land or into

Does Not Arise.

stream/river.)

Enclosea copy of the latest report of
analysisfromtheLaboratoryapproved by
StateBoard/Committee/CentralBoard/
CentralGovernment in the Ministry of
Environmenté&Forests.Forproposedunit
furnishexpected characters tics of the

Does Not Arise.

untreated/treatedeffluent.




Part - C: Air Emission aspects:-

Fuel Consumption

Coal! LSHS! FurnaceOil| Naturalas Others(specifyf!
an e sine |
(a).Fuelconsumption(TPDIKLD) — [ - i
(b).Calorific value :
(c).Ashcontent% '
| (d).Sulphurcontent%
| (e). Other(specify) |
| 27. (A).Detailsofstack(Process& fuelstacks) 1 | 2 3 4 3
| (a).Stacknumber(s) N7A N/A N/A  |N/A |
___(b). Attachedto - ' N/A | N/A N/A | N/A
. {c). Capacity | N/A N/A N/A [N/A |
(b). Fueltype ) N/A N/A N/A | N/A |
. (e). Fuelguantity(TPD/KLD) N/A N/A IN/A T [N/A ]
' (f). Materialofconstruction N/A N7A N/A  |N/A |
| (g)- Shape(round/rectangular) N/A N/A N/A  |[N/A |
\ {h). Height,m(abovegroundlevel) T IN/A |NJA |[NJA |[N/A |
| (i). Diameter/size,inmeters N/A N/A N/A N/A
‘I G).GasquantityNm’/hr N/A N/A N/A N/A
; (k). Gastemperature,0°C ) N/A N/A N/A [ N/A
| (1). Existgasvelocity,m/sec N/A N/A N/A N/A
(m). Controlequipmentprecedingthestack. N/A N/A |N/A [N/A

(tobe supportedbyrelevantdocument)
(Attach specification includingresiduemanagementsystems of each of the
controlequipmentinindicatinginletfoutletconcentrationsofrelevantpollutants}
(B).Whether any release of No
| odoriferouscompoundssuchasMercaptan
;iPhorateetc. arecomingout.
| 28. Doyouhaveadequatefacilityforco | Does Not Arise.
' llection of samples of emissions
'inthe form of port holes,
‘ platform, ladderetc., as per |
I Central Board :
‘ Publication:"EmissionRegulation
sPart-Il"
(December1985).
29. Qualityoftreatedfluegas Does Not Arise.
| emissionsandprocessermss10ns. (S
pecifyconcentrationof criteria "
pollutants andindustry/ process-
specificpollutantsstack-
wise.Encloses a copy of
thelatestreportofanalysisfromthe |
approvedlaboratorybyStateBoard
/Central Board | Central
Government inthe Ministry of !
Environment &Forests. For

_______ v R __WF_




—

proposedunits furnish ’
theexpectedcharacteristicsofthe
emission. )

Part -D:- Hazardous Waste Aspects.

| 30.(a) | WhethertheUnitis No
| generatinghazardouswasteasdefin
edllltheHazardousWaste(Managem
entandHandling)Rules,1989,asamen
ded.
| Tfso, thecategoryNo. N7A - -
31. Authorizationrequiredfor® N/A -
(i). Collection | N/A — )
(ii). | Reception - ) N/A - ]
(iii). |_Treatment N/A ) - o
(iv).| Transport -  [N/A
(v). Storage N/A
(vi). Disposalofthehazardouswaste. N/A
32. Quantityofhazardouswastegenerat | N/A
ed(Keg/day)or(mt/month)
33 Characteristicsofthehazardouswas | N/A
te(s).(Specifyconcentrationofrelev
ant pollutants. Enclose a copy of
thelatestreportofanalysisfromthel
aboratoryapprovedbyStateBoard/C
entralBoard |
CentralGovernmentintheMinistryofE
nvironmentandForests. )
Forproposedunitsfurnishexpectedc
haracteristics. .
' 34. | Modeofstorage(intermediateorfinal | N/A i o R
), (describe
area,locationandmethodology)
35. Present treatment of hazardous N/A -
waste, ifany (give type and
capacity of treatmentunits)
36. Qu'antityofhazardouswastedisposed N/A =
Withinthefactory o N/A 1
(i).| Outside the factory (Specify N/A - D o
(ii).| location \»\4\
' andenclosescopiesofagreement) | L\
(iii).| Through sale (Enclose N/A
documentaryproofandcopiesofagre
ement)




37
(a)

(b)

i

‘QutsideStatel

| N/A
(iv).| UnionTerritory, ifyesparticularsof (i)&
(iit)above
_(v). | Other(Specify) T

| Doyouhaveanyproposalstoupgradethepr
esentsystemfortreatmentanddisposalof
;aff luentlemissionsandlorhazardouswaste

Does Not Arise.

ifyes,givethedetailswithtime-
schedulefor
the implementation and

approximateexpendituretobeincur
redonit.,,

Does Not Arise.

‘ 38.

41,

42.

(i)

(ii)
(i)
(iv)
(v)
i)

If\f"il}

40.

Capitalandrecurring(0O&M)expenditurevar
lousaspectsofenvironmentprotectionsuch
as effluent, emission, hazardous
waste,solid waste, tree plantation,
monitoring,

dataacquisitionetc. (givefiguresseparately
foritemsimplemented /tobeimplemented).

Expenditure on Plantation
(1) Implemented:3.8 Cr.
(ii)  To be implemented: 15.14 Cr.

Towhichofthepollutioncontrolequipment.S
eparatemetersforrecordingconsumptionof
electricenergyareinstalled?

N/A

Whichofthepollutioncontrolitemsareconne
ctedtoD.G.set(captivepowersource)toens
uretheirrunningintheeventofnormalpower
failure?

N/A

Nature,quantityand methodof

| disposalofnon-
hazardoussolidwastegeneratedseparately
fromthe process of
manufactureandwastetreatment.(Givedet
ailsofarea/ capacityavailableinapplicant’sl
and)

N/A

Hazardous Chemicals -Give details
ofchemicalsandquantitieshan
dledandstored.

IstheunitaMajorAccidentHazardunitasper
i MSIHCRules?
| Is the unit an isolated storage as defined
- undertheMSIHCRules?
" IndicatestatusofcomplianceofRules5,7,
' 10,11,12,13and18oftheMSIHCRules.
| Hasapprovalofsitebeenobtainedfromthec

HSD- 24000 ltr at Km 13.000
HSD- 36000 ltr at Km 24.000
HSD- 12000 (tr at Km 72.000
HSD- 12000 ltr at Km 65.000
Engine Oil- 2000 ltr at Km 13.000
Explosive- 30 MT at Km 24.000

(1)
(i1)
(111)
(iv)
(v)
(Vi)

| oncernedauthority?




HastheunitpreparedanOff- - N/A
siteEmergencyPlan?Isit updated? :
Has information on imports of chemicals

beenprovidedtotheconcernedauthority? iN/A

| Eoe?stheumtpossesapohcyﬂndmthHPLI
e N/A
!NfA

I ~ . I E—
Briefdetailsoftreeplantation/greenbeltdeve | 15.00 Ha
Lopm}entwithinappticant'spremises(inhect @

ares).

industrycomes-, under Public Hearing, if
so, therelevant documents such as EIA, |
EMP, RiskAnalysis etc. shall be i
| submitted, if so,
therelevantdocumentsenclosedshallbe
indicatedaccordingly.

Informationofschemesforwaste N/A
minimization,resourcerecoveryandrecycli |
ng-implementedandtobe "
| implanted,separately. I B
. The applicant shall indicate whether ' Does Not Arise.

(b)

Anyother additionalinformationthat No
| theapplicantdesires to give.

Part -E: Additional information:

46.

47.

49.

I/We further declare that the information furnished above is correct to the best of my/our

knowledge.

I/We hereby submit that in case of any change from what is stated in this
application in respect of raw materials, products, process of manufacture and
treatment and / or disposal of effluent, emissions, hazardous wastes etc.
quality and quantity; a fresh application for Consent / Authorization shall be
made, and until the grant of fresh Consent/Authorization no change shall be

made.

I/We undertake to furnish any other information within one month of its being

called by the Board/Committee.

|/We agree to submit to the Board an application for renewal of Consent /
Authorization in two months in advance before the date of expiry of the

Consent/Authorization validity period.
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\g‘bemgnatmn General Manager (Projects)
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